
CC NO. 4702/16
P.S. Samai Pur Badli
Chander Pal vs. Ashok Kaushik

05.06.2020

In Court through video conferencing.  

In view of the direction issued to curb imminent
threat of pandemic covid-19. Application is heard through
Video  Conferencing  by  Cisco  Webex.   I  have  received
physical copy of the application as well as reply of IO.  Ld.
counsel  has  agreed  to  Video  Conferencing.  All  the
stakeholders of the present  application has now joined the
Video Conferencing.

Present: Sh. S.K. Verma, Ld. counsel for the complainant 
through video conferencing.

order on summoning

1. Present  complaint  is  made  by  the  applicant

Chander  Pal   under  section  211 IPC  read with

200 Cr.PC against the respondent Ashok Kaushik

for filing a false FIR against him for offence under

section 420 IPC. .



2. An inquiry was held and applicant was examined

on oath. He relied on judgment of predecessor

court dated 7.07.2009 and property documents

to show that he was falsely prosecuted. 

3. Brief  facts  are  that  respondent  Ashok  Kaushik

instituted a complaint dated 6.12.95 against the

applicant  and  other  persons  for  offence  under

section 420 IPC with PS S P Badli and FIR 762/95

was  registered.  it  was  alleged  that  applicant

illegaly constructed the rooms on the property

owned  by  him.  Complainant  was  arrested  and

remained in custody for 27 days.

4. Applicant  was  summoned  as  the  accused with

other persons. Stand of the applicant remained

that he purchased the plot from K S Mukhtiyar

and sold the plot in piece to different persons..

He was falsely implicated by the respondent. He

was eventually acquitted by the Ld. MM. 
5. I have heard the applicant and have perused the

record  carefully.  Complainant  has  filed  the

certified copies of judgment in FIR no. 762/95.

6. Perusal of record shows that respondent and IO

of the case was not examined by the state and

therefore complainant herein was acquitted. it is

not clear from judgment as to why respondent



and IO were not examined. 

7. At the outset this court likes to refer to judgment

of Hon’ble Supreme Court in  Abdul Rehman &

Ors.v. K.M. Anees-ul-Haq wherein it was held

that  there  is  a  legal  bar  to  any  Court  taking

cognizance of offences punishable under Sections

193 to 196 (both inclusive), 199, 200, 205 to 211

(both inclusive)  and 228 when such offence is

alleged to have been committed in, or in relation

to,  any  proceeding  in  any  Court  except  on  a

complaint  in  writing,  of  that  Court  or  by  such

officer of the Court as may be authorised in that

behalf,  or  by  some  other  Court  to  which  that

Court is subordinate. That a complaint alleging

commission  of  an  offence  punishable

under Section  211 IPC,  "in  or  in  relation  to  any

proceedings in any Court", is maintainable only

at the instance of that Court or by an officer of

that Court authorized in writing for that purpose

or  some  other  Court  to  which  that  Court  is

subordinate,  is  abundantly  clear  from  the

language employed in the provision.

8. Complaint  in  present  case is  not  made by the

predecessor  court.  Even  if  this  court  treat

present  complaint  as  an  application  under

https://indiankanoon.org/doc/1763444/
https://indiankanoon.org/doc/1763444/
https://indiankanoon.org/doc/172919/
https://indiankanoon.org/doc/1763444/


section 340 Cr.PC to make a complaint against

the respondent under section 195 Cr.PC then this

court is governed by the law laid down by the

Hon’ble  Supreme  Court  in  Ashok  Kumar

Aggarwal vs Union of India  wherein Hon’ble

court summarized the legal position with regard

to section 340 Cr.Pc. relevant paras of judgment

are reproduced for reference.

“6. In Chandra Shashi v. Anil Kumar

Verma, (1995) 1 SCC 421,  this Court

held that no body should be permitted

to indulge in immoral acts like perjury,

prevarication and motivated falsehoods

in  the  judicial  proceedings  and  if

someone does so, it must be dealt with

appropriately.  In  case  recourse  to  a

false  plea  is  taken  with  an  oblique

motive,  it  would  definitely  hinder,

hamper or  impede the flow of  justice

and prevent the courts from performing

their legal duties.
7.  In  this  context,  reference  may  be

made  of  Section  340  under  Chapter

XXVI of the Cr.P.C., under the heading

of “Provisions as to Offences Affecting



the  Administration  of  Justice”.  This

Chapter deals with offences committed

in or in relation to a proceeding in the

court,  or  in  respect  of  a  document

produced  or  given  in  evidence  in  a

proceeding  in  the  court  and  enables

the  court  to  make  a  complaint  in

respect of such offences if that court is

of the view that it is expedient in the

interest  of  justice  that  an  inquiry

should be made into an offence. Clause

(b) of Section 195 (1) Cr.P.C. authorises

such court to examine prima facie as it

thinks  necessary  and  then  make  a

complaint  thereof  in  writing  after

having recorded a finding to that effect

as contemplated under Section 340 (1)

Cr.P.C.  In  such  a  case,  the  question

remains  as  to  whether  a  prima  facie

case is made out which, if unrebutted,

may  have  a  reasonable  likelihood  to

establish  the  specified  offences  and

whether  it  is  also  expedient  in  the

interest  of  justice  to  take  any  action.

Thus,  before lodging a complaint,  the



condition precedent for the court to be

satisfied are that material so produced

before  the  court  makes  out  a  prima

facie case for a complaint and that it is

expedient  in  the interest  of  justice to

have  prosecution  under  Section  193

IPC.  (Vide:  Karunakaran  v.  T.V.

Eachara Warrier & Anr., AIR 1979 SC

290;  and  K.T.M.S.  Mohd.  & Anr.  v.

Union of India, AIR 1992 SC 1831).
8.  In  the  case  of  Chajoo  Ram  v.

Radhey Shyam & Anr., AIR 1971 SC

1367, this Court held:
“7. The prosecution for perjury should

be sanctioned by courts only in those

cases where the perjury appears to be

deliberate  and  conscious  and  the

conviction  is  reasonably  probable  or

likely. No doubt giving of false evidence

and  filing  false  affidavits  is  an  evil

which must be effectively curbed with a

strong hand but to start prosecution for

perjury too readily  and too frequently

without  due care  and caution  and on

inconclusive  and  doubtful  material

defeats  its  very  purpose.  Prosecution



should be ordered when it is considered

expedient in the interests of justice to

punish the delinquent and not merely

because  there  is  some  inaccuracy  in

the statement which may be innocent

or  immaterial.  There  must  be  prima

facie case of deliberate falsehood on a

matter  of  substance  and  the  court

should  be  satisfied  that  there  is

reasonable foundation for the charge.”

(Emphasis added)
9. In  Iqbal Singh Marwah & Anr. v.

Meenakshi Marwah & Anr., AIR 2005

SC 2119, this Court observed:
“In  view  of  the  language  used  in

Section  340  CrPC  the  court  is  not

bound to make a complaint regarding

commission of an offence referred to in

Section  195(1)(b),  as  the  section  is

conditioned by the words “court  is  of

opinion  that  it  is  expedient  in  the

interests  of  justice”.  This  shows  that

such a course will  be adopted only if

the interest of justice requires and not

in  every  case.  Before  filing  of  the

complaint,  the  court  may  hold  a



preliminary  enquiry  and  record  a

finding to the effect that it is expedient

in the interests of justice that enquiry

should  be  made  into  any  of  the

offences referred to in  Section 195(1)

(b).  This  expediency  will  normally  be

judged  by  the  court  by  weighing  not

the magnitude of injury suffered by the

person  affected  by  such  forgery  or

forged document, but having regard to

the effect or impact, such commission

of  offence has upon administration of

justice…..” (See also:  R.S. Sujatha v.

State of Karnataka & Ors., (2011) 5

SCC 689)
10.  In  view of  the above,  law on the

issue can be summarised that in order

to initiate prosecution for  perjury,  the

court  must  prima  facie  reach  a

conclusion  after  holding  preliminary

inquiry that there has been a deliberate

and  conscious  effort  to  misguide  the

court  and  interfere  in  the

administration  of  justice.  More  so,  it

has  to  be  seen  whether  such  a

prosecution is necessary in the interest



of justice.”

9. Delhi High court in Mr. Vishal Kapoor Vs. Mrs.

Sonal Kapoor decided on 2nd September, 2014

in LPA No.322/2014  held,

(i) that  an  application  under Section

340 of the CrPC ought to be normally

considered at the time of final decision

of the case only and not at the interim

stage; 

(ii) the very genesis of Section 340 of the

CrPC  is  to  prevent  complaints  being

filed  of  offences  having  been

committed  in  relation  to  the  Court

proceedings;  it  was  felt  that  if  such

complaints  are  permitted  to  be  filed,

the  same  may  be  used  to  force  the

other  party  into  giving  up  its

claim/defence or to dissuade witnesses

from  appearing  before  the  Courts

under threat of criminal prosecution; 

(iii) proceedings  under  Section  340

of the CrPC should  not  be  resorted  to

when the criminal case is calculated to

https://indiankanoon.org/doc/445276/
https://indiankanoon.org/doc/908644/
https://indiankanoon.org/doc/908644/
https://indiankanoon.org/doc/908644/


hamper  fair  trial  of  issue  before  the

Civil Court where it would probably go

on for longer; 

(iv) a prosecution for perjury should not be

ordered by the Court before the close

of the proceedings in the case in which

false  evidence  is  given;  it  is  highly

wrong for a Court to take action under

the said provision against a witness or

a party for giving false evidence when

trial is underway;

(v)  the existence of mens rea or criminal

intention behind act complained of will

have to be looked into and considered

before any action under Section 340 of

the CrPC is recommended; 

(vi)  before  setting  the  criminal  law  into

motion,  the  Court  should  exercise

great care and caution and it must be

satisfied  that  there  is  reasonable

foundation for the charge in respect of

which prosecution is directed; 

(vii) in  criminal  prosecution  normally,  a
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direction for filing of a complaint is not

made  during  the  pendency  of  the

proceeding before the Court and this is

done at the stage when the proceeding

is concluded and the final judgment is

rendered;

(viii)  that  re-course  under Section  340 of

the CrPC is to be on only if the interest

of  justice  requires  and  not  in  every

case; 

(ix) expediency would normally be judged

by  the  Court  by  weighing  not  the

magnitude  of  injury  suffered  by  the

person  affected  by  such  forgery  or

forged document, but having regard to

the effect or impact such commission

of offence has upon administration of

justice; and, 

(x) where the forged document or forgery

may  cause  a  very  serious  or

substantial  injury  to  a  person  but

where such document is just a piece of

evidence, where voluminous evidence

may have been adduced and the effect
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of such piece of evidence on the broad

concept of administration of justice is

minimal, the Court may not consider it

expedient in the interest of justice to

make a complaint.

The application is required to be decided in light

of  the  aforesaid  settled  legal  proposition.  In

present case applicant was acquitted by the Ld.

MM  court  as  prosecution  failed  to  examine

respondent and IO.

10.  False statement and statement that is not

made due to any external circumstance are two

different concepts. In former it is established by

some other independent witness that statement

is false but in latter statement may be true but is

not  produced  in  court  due  to  any  external

circumstance not in control of witness. In present

case respondent did not depose in court. 



11.  In light of above discussion this court do

not  deem it  fit  to  make  complaint  against  the

respondent  or  to  summon  the  respondent.

Accordingly, complaint stands dismissed. file be

consigned to record room after due compliance.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



CC NO. 1021/19
P.S. Samai Pur Badli
Rajeev Sharma vs. Parvati Devi

05.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent
threat of pandemic covid-19. Application is heard through
Video  Conferencing  by  Cisco  Webex.   I  have  received
physical copy of the application as well as reply of IO.  Ld.
counsel  has  agreed  to  Video  Conferencing.  All  the
stakeholders of the present  application has now joined the
Video Conferencing.

Present: Sh. Pankaj Maurya, Ld. counsel for the 
complainant through video conferencing.
Sh. S.S. Shukla, Ld. Counsel for accused through 
video conferencing.

order on the application U/s 143A NI Act

1. Vide  this  order  I  shall  decide  the  application  of  the

complainant  for  interim  compensation  under  section

143A NI Act. 

2.  It is argued by the ld. counsel for the complainant that

accused did  not  repay  the  loan  and cheque  was  also

dishonored,  further  amount  was  lent  in  2018  and



complainant has suffered losses.

3. Per contra it is argued by the ld. counsel for the accused

that cheque was given as security to one Rajeev Sharma

in  blank.  She  has  already  repaid  the  complainant.

complainant has filed a false case against her.

4. I  have  heard  the  complainant  and  accused  and  have

perused the record.
5. Section  143  A  NI  Act  has  been  incorporated  by  the

legislature with the aim of reducing the undue delay in

disposal  of  cheque  dishonour  cases  and  also  for

providing interim compensation to the complainant.

6. As  per section  143A of  NI  Act,  for  grant  of  interim

compensation, the requirement is that 

a. it should be a summary/summoned trial case and
further, 

b. ithe charge should have been framed and accused
should not have pleaded guilty in the matter. 

7. It is also clear from the perusal of section 143A of NI

Act  that  the  Court  can  proceed  to  award  interim

compensation  after  the  necessary  requirements  have

been fulfilled and the defence raised by the accused is
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not to be considered at that stage and court is not to

get  influenced with  the defence  of  the accused while

granting the interim compensation. The legislature has

laid down the complete procedure in section 143A of NI

Act  itself  for  grant  of  the  compensation.  Interest  of

accused has also been very well protected, as in case,

the accused is  acquitted,  the complainant is  bound to

return the interim compensation amount received by him

with interest at the prevalent bank rate published by RBI

for those financial years.

8. In present case accused has pleaded not guilty. Defense

of  the  accused  is  a  matter  of  trial.  At  this  stage

complainant is granted interim compensation of 20% of

cheque amount. Accused is directed to pay the amount

through DD or cash within 30 days from today. 

9. Application  stands  disposed  off  accordingly.  Copy  of

order be given dasti to parties through electronic means.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020
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FIR NO. 72/20
P.S. Bhalswa Dairy
State vs. Sadam @ Irshad

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Suresh Tomar, Ld. Counsel for accused, through 
video conferencing.

This  is  the  bail  application  of  accused   Sadam  @

Irshad.

Accused is in JC since 30.01.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  



Heard.  Recovery  is  already  made  in  the  present

matter.  Accused  is  in  custody  since  30.1.2020.  There  are  no

previous involvement of the accused. Charge sheet is already filed

in the present matter. No purpose will be served by keeping the

accused further in custody. Accordingly, accused is admitted to bail

on furnishing personal  bond and surety bond in  the sum of  Rs.

10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020
(sw)



FIR NO. 263/20
P.S. K.N.K. Marg
State vs. Lalit

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Ms. Asha Mohan, Ld. Counsel for accused, through 
video conferencing.

It  is  submitted  by Ld.  Counsel  for  the accused that

accused is already on interim bail. At request of the counsel, bail

application is dismissed as withdrawn.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020
(sw)



e-FIR NO. 006677/20
P.S. Prashant Vihar
State vs. Attar Khan

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Ajay Sharma, Ld. Counsel for accused, through 
video conferencing.

This is the bail application of accused  Attar Khan.

Accused is in JC since 20.03.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter.  Accused  is  in  custody  since  20.03.2020.  There  are  no

previous involvement of the accused.  No purpose will be served

by keeping the accused further in custody. Accordingly, accused is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



e-FIR NO. 34260/18
P.S. Narela
State vs. Waseem Qureshi

05.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh.  Lokesh  Kumar,  Ld.  APP  for  State  through  video  
conferencing.
Sh. Farhaz Khan, Ld. Counsel for accused, through 

video conferencing.

It  is  submitted  by  the  Ld.  Counsel  that  accused  was

admitted on interim bail on 23.05.2020. However, he is not released

from judicial custody. Ahlmad is directed to send the copy of order to jail

superintendent today itself through electronic means. 

Put up for report for jail superintendent for 06.06.2020.

Copy of order be sent dasti to Ld. Counsel for accused 
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 39/20
P.S. K.N.K Marg
State vs. Avinash

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Pushkar Kumar Singh, Ld. Counsel for accused, 
through video conferencing.

This is  the bail  application of  accused  Avinash @

Rinku.

Accused is in JC since 09.02.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  



Heard.  Recovery  is  already  made  in  the  present

matter.  Accused  is  in  custody  since  09.02.2020.  There  are  no

previous involvement of the accused.  No purpose will be served

by keeping the accused further in custody. Accordingly, accused is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 263/20
P.S. Narela Industrial Area
State vs. Sunil

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Suraj Prakash Sharma, Ld. Counsel for accused, 
through video conferencing.

This is the bail application of accused  Sunil.

Accused is in JC since 29.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter. Accused is in custody since 29.05.2020.  No purpose will

be served by keeping the accused further in custody. Accordingly,

accused is admitted to bail on furnishing personal bond and surety

bond in the sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



e-FIR NO. 10865/20
P.S. S.P. Badli
State vs. Rahul @ Vaishno @ Bakra

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh.  R.S.  Yadav,  Ld.  Counsel  for  accused,  through  
video conferencing.

This  is  the  bail  application  of  accused   Rahul  @

Vaishno @ Bakra.

Accused is in JC since 29.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  



Heard.  Recovery  is  already  made  in  the  present

matter.  Accused  is  in  custody  since  29.05.2020.  There  are  no

previous involvement of the accused.  No purpose will be served

by keeping the accused further in custody. Accordingly, accused is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 142/20
P.S. Narela Industrial Area.
State vs. Rohit

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. M.K. Sharma, Ld. Counsel for accused, through 
video conferencing.

This is the bail application of accused  Rohit.

Accused is in JC since 14.03.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter.  Accused  is  in  custody  since  14.03.2020.  There  are  no

previous involvement of the accused. Charge sheet is already filed

in the present matter. No purpose will be served by keeping the

accused further in custody. Accordingly, accused is admitted to bail

on furnishing personal  bond and surety bond in  the sum of  Rs.

10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 1302/19
P.S. Adarsh Nagar
State vs. Sunny Kumar

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Ajay Anand, Ld. Counsel for accused, through  
video conferencing.

This is the bail application of accused  Sunny Kumar.

Accused is in JC since 07.02.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter. Accused is in custody since 07.02.2020. Charge sheet is

already filed in the present matter. No purpose will be served by

keeping  the  accused  further  in  custody.  Accordingly,  accused  is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 39712/18
P.S. Adarsh Nagar
State vs. Sunny Kumar

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Ajay Anand, Ld. Counsel for accused, through  
video conferencing.

It is submitted by the State that the present FIR do

not pertain to PS Adarsh Nagar.  At the request  of the counsel,

applicaion is dismissed as withdrawn. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 39832/19
P.S. Adarsh Nagar
State vs. Sunny Kumar

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Ajay Anand, Ld. Counsel for accused, through  
video conferencing.

It is submitted by the State that the present FIR do

not pertain to PS Adarsh Nagar.  At the request  of the counsel,

applicaion is dismissed as withdrawn. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 19765/19
P.S. Adarsh Nagar
State vs. Sunny Kumar

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Ajay Anand, Ld. Counsel for accused, through  
video conferencing.

It is submitted by the State that the present FIR do

not pertain to PS Adarsh Nagar.  At the request  of the counsel,

applicaion is dismissed as withdrawn. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 225/20
P.S. S.P. Badli
State vs.  Akash Gupta

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Vinod Dahiya, Ld. Counsel for accused, through 
video conferencing.

This is the bail application of accused  Akash Gupta.

As per the reply, filed by the IO, arrest is not made in

the present case till date. As accused and owner of the vehicle his

father Sachin Gupta is not cooperating in this case. 

Per contra, it is submitted by the Ld. Counsel for the

accused  that  accuse  has  approached  the  IO  several  times,

however, IO is harassing the accused. 

Heard. Ld. Counsel has moved application for bail U/s

436Cr.P.C. However, accused is not arrested till dated. Application



is  dismissed  as  unfructuous.  IO  is  directed  to  priortize  the

investigation in the present matter. 

Copy of this order be given dasti to IO and Ld. Counsel

for the accused through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 327/20
P.S. S.P. Badli
State vs. Sonu Mandal

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. M.K. Sharma, Ld. Counsel for accused, through 
video conferencing.

This is the bail application of accused  Sonu Mandal.

Accused is in JC since 17.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter.  Accused  is  in  custody  since  17.05.2020.  There  are  no

previous involvement of the accused.  No purpose will be served

by keeping the accused further in custody. Accordingly, accused is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 286/20
P.S. Swaroop Nagar
State vs. Vinay Negi

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Sanjay Kumar Sharma, Ld. Counsel for accused, 
through video conferencing.

This is the bail application of accused  Vinay Negi.

Accused is in JC since 21.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. There is a delay in registration of FIR.

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter.  Accused  is  in  custody  since  21.05.2020.  There  are  no

previous involvement of the accused.  No purpose will be served

by keeping the accused further in custody. Accordingly, accused is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 668/19
P.S. Narela Industrial Area 
State vs. Hasim

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Ms. Heema Goel, Ld. Counsel for accused, through

video conferencing.

This  is  the  bail  application  of  accused   Hasim  @

Huta.

Accused is in JC since 19.11.2019. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  



Heard.  Recovery  is  already  made  in  the  present

matter.  Accused  is  in  custody  since  19.11.2019.  There  are  no

previous involvement of the accused. Charge sheet is already filed

in the present matter.  No purpose will be served by keeping the

accused further in custody. Accordingly, accused is admitted to bail

on furnishing personal  bond and surety bond in  the sum of  Rs.

10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 264/20
P.S. Narela Industrial Area 
State vs. Bhoop Singh

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Gurvinder Pal Singh, Ld. Counsel for accused,  
through video conferencing.

This is the bail application of accused  Bhoop Singh.

Accused is in JC since 02.06.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. Accused is arrayed as a receiver in the present matter.

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter.  Accused  is  in  custody  since  02.06.2020.  TIP  of  the

accused is pending for 17.06.2020. Investigation is at the initial

stage. I  do not deem it  fit to release the accused at this stage.

Hence, I dismiss the bail application at this stage. 

Copy of this order be given dasti to IO and Ld. Counsel

for the accused through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 259/20
P.S. Jahangir Puri
State vs. Bobby

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Om Prakash, Ld. Counsel for accused, through  
video conferencing.

This is the bail application of accused  Bobby.

Accused is in JC since 31.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter. Accused is in custody since 31.05.2020. No purpose will

be served by keeping the accused further in custody. Accordingly,

accused is admitted to bail on furnishing personal bond and surety

bond in the sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 000267/20
P.S. Mukherjee Nagar
State vs. Aas Mohammad

05.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh.  Lokesh  Kumar,  Ld.  APP  for  State  through  video  
conferencing.
Sh. S.A. Rajpoot, Ld. Counsel for accused, through 

video conferencing.

This is an application for extension of interim bail.

Hon'ble  High  Court  of  Delhi  in  civil  writ  petition  No.

3080/20 titled  Court  on its  own motion  vs.  Government of  NCT of

Delhi and Another vide order dated 09.05.2020 has already extended

the interim bail of UPPs for the further period of 45 days from the date

earlier interim bail is expiring. In light of the order of Hon'ble High Court

of Delhi, present application is dismissed. 

Copy of order be sent dasti to Ld. Counsel for accused 
through electronic means.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 108/20
P.S. Shahabad Dairy
State vs. Meena

05.06.2020

Fresh application received. It be checked and 
registered. 

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.

Issue  court  notice  to  IO and Jail  superintendent  for
next date of hearing i.e. 06.06.2020.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 435/20
P.S. Adarsh Nagar
State vs. Vijay @ Rinku

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Mahesh Kumar Patel, Ld. Counsel for accused,  
through video conferencing.

This is the bail application of accused  Vijay Singh @
Rinku.

Accused is in JC since 13.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Complainant  is  not  a  public  servant  as  he  was

working in a contractual capacity. 

It is submitted by the State that accused is the bad

character  of  the locality.  If  accused be released on bail,  he can

indulge in similar offence.  

Heard. Accused is in custody since 13.05.2020. There



are  no  previous  involvement  of  the  accused  in  similar  offence.

However, he is a habitual offender. Nonetheless, no purpose will

be served by keeping the accused further in custody. Accordingly,

accused is admitted to bail on furnishing personal bond and surety

bond in the sum of Rs. 10,000/- subject to the conditions:

(a)  Accused Shall join the investigation whenever called to do so.
(b)  Accused shall not commit an offence similar to the offence as          

aforementioned.
(c) Accused  shall  not  influence  the  witnesses  or  tamper  with  the

evidence and shall co-operate in the investigation.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 152/18
P.S. Crime Branch
State vs. Deepak

05.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh.  Lokesh  Kumar,  Ld.  APP  for  State  through  video  
conferencing.
Sh.  Kundan  Kumar,  Ld.  Counsel  for  accused,  through  
video conferencing.

File and report received from the concerned court.

Accused  was  admitted  on  bail  vide  order  dated

07.08.2018 of Ld. C.M.M. Accused is admitted to bail bond and surety

bond in the sum of Rs. 10,000/-. As per report, bail bond and surety

bonds  are  not  furnished  till  date.  Accused  is  involved  in  a  case  of

MCOCA. 

Copy of the bail of order dated 07.08.2018 be sent dasti
to Jail Superintendent to be dealt according to the directions of Hon'ble
High Court of Delhi. Copy of this order be sent dasti to  Ld. Counsel for
accused through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 5/D/14
P.S. Alipur
State vs. Ramesh

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh.  S.S.  Bagga,  Ld.  Counsel  for  accused,  through  
video conferencing.

Ld.  Counsel  is  unable to provide with the correct
details of the FIR. Accordingly, application stands dismissed.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 350/20
P.S. SP Badli
State vs. Hardesh Kumar

05.06.2020

In Court through video conferencing.  
In view of the direction issued to curb imminent threat

of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh.  Lokesh  Kumar,  Ld.  APP  for  State  through  video  
conferencing.
Sh.  Piyush Gautam,  Ld.  Counsel  for  accused,  through  
video conferencing.

This is an application for monetering of investigation by the

accused. It is submitting that place of the incident has CCTVs Cameras

installed. An application for preservation of CCTV footage is made by the

accused.  Reply  is  filed  by  the  IO.  He  has  already  given  notice  U/s

91Cr.P.C. for preservation of CCTV footage to Punjab National Bank. IO

is directed to preserve the CCTV footage of any other camera present on

the spot. Accordingly, application stands disposed.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



e-FIR NO. 6047/20
P.S. S.B. Dairy
State vs. Shanu

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh.  C.P.  Singh,  Ld.  Counsel  for  accused,  through  
video conferencing.

It  is  submitted  by  Ld.  Counsel  for  accused  that
accused  was  released  on  bail  vide  order  dated  16.03.2020.
However,  he  has  not  provided  the  surety  till  date.  In  such
circumstances,  interim  bail  cannot  be  granted.  Accordingly,  bail
application stands dismissed. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



e-FIR NO. 6047/20
P.S. S.B. Dairy
State vs. Sunil

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh.  C.P.  Singh,  Ld.  Counsel  for  accused,  through  
video conferencing.

It  is  submitted  by  Ld.  Counsel  for  accused  that
accused  was  released  on  bail  vide  order  dated  16.03.2020.
However,  he  has  not  provided  the  surety  till  date.  In  such
circumstances,  interim  bail  cannot  be  granted.  Accordingly,  bail
application stands dismissed. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 42/20
P.S. Mukherjee Nagar
State vs. Puneet @ Mona

05.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Suraj Prakash Sharma, Ld. Counsel for accused, 
through video conferencing.

This  is  an  application  to  release  the  accused  on
personal bond. 

Accused was granted bail on 22.05.2020. As per the
reply of the IO, accused does not have permanent address and is
habitual  to  drugs.  I  do  not  inclined  to  release  the  accused  on
personal bonds. Accordingly, application stands dismissed.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 625/20
P.S. Mukherjee Nagar
State vs. Puneet @ Mona

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Suraj Prakash Sharma,  Ld. Counsel for accused, 
through video conferencing.

This  is  an  application  to  release  the  accused  on
personal bond. 

Accused was granted bail on 19.05.2020. As per the
reply of the IO, accused does not have permanent address and is
habitual  to  drugs.  I  do  not  inclined  to  release  the  accused  on
personal bonds. Accordingly, application stands dismissed.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 121/20
P.S. Mukherjee Nagar
State vs. Puneet @ Mona

05.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh.  Ld.  Counsel  for  accused,  through  video

conferencing.

This  is  an  application  to  release  the  accused  on
personal bond. 

Accused was granted bail on 20.05.2020. As per the
reply of the IO, accused does not have permanent address and is
habitual  to  drugs.  I  do  not  inclined  to  release  the  accused  on
personal bonds. Accordingly, application stands dismissed.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 263/19
P.S. Mahendra Park
State vs. Chand Mohammad @ Chandi

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.

Report not filed by the Jail Superintendent.

Issue court notice to Jail Superintendent, Tihar Jail to
file  status  report  as  to  the  custody  status  of  accused  Chand
Mohammad  in  present  case  and  other  pending  cases.  Further,
concerned Ahlmad is directed to produce the bail order in present
case on record for next date of hearing.

Put up for 06.06.2020. 
Copy of order be sent dasti to Ld. Counsel for accused

and Jail Superintendent, Tihar Jail through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



e-FIR NO. 5645/20
P.S. NIA
State vs. Rajesh

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Brijesh Kumar Singh, Ld. Counsel for accused,  
through video conferencing.

This is the bail application of accused  Rajesh.

Accused is in JC since 22.03.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present



matter. Accused is in custody since 22.03.2020.  No purpose will

be served by keeping the accused further in custody. Accordingly,

accused is admitted to bail on furnishing personal bond and surety

bond in the sum of Rs. 10,000/- subject to the conditions:

(a)  Accused Shall join the investigation whenever called to do so.
(b)  Accused shall not commit an offence similar to the offence as          

aforementioned.
(c) Accused  shall  not  influence  the  witnesses  or  tamper  with  the

evidence and shall co-operate in the investigation.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 606/04
P.S. Samai Pur Badli
State vs. Kailash
U/s 304A IPC

05.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Accused Kailash on bail with Sh. Ankit Goel, 
Ld. Counsel through video conferencing.

Vide separate judgment of even date, accused Kailash

is acquitted from offence U/s 304A IPC.

Put up for furnishing bail bonds U/s 437ACr.P.C. on

01.07.2020.

Copy of order be sent dasti to Ld. Counsel for accused

and Ld. APP through electronic means. Copy of judgment be also 

provided dasti to Ld. APP.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



CC NO. 4219/16
P.S. Samai Pur Badli
Arvind Kumar vs. Ramesh Singh

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Ld.  counsel  Sh.  B.B.  Gupta  for  the  complainant
through video conferencing.

Sh.  R.K.  Thakur,  Ld.  Counsel  for  accused Akhilesh
and Ramesh through video conferencing.

Sh.  Deepak  Sharma,  Ld.  counsel  for  accused Dilip
through video conferencing.

Vide order of even date, accused Ramesh, Akhilesh
and Dilip are discharged for offence U/s 420/120B IPC.

Copy of  this  order be sent  dasti  to Ld. Counsel  for
accused through electronic means. 

File  be  consigned  to  record  room  after  due
compliance.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



CC NO. 3893/16
P.S. Alipur
Om Prakash vs. M.K. Mishra

05.06.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Ld.  counsel  Sh.  R.S.  Prasad  for  the complainant  
through video conferencing.
Sh. Vikesh Sharma  Ld.  Counsel for accused M.K.  
Mishra, through video conferencing.

Vide  order  of  even  date,  accused  M.K.  Mishra  is
discharged for offence U/s 392 IPC.

Copy of  this  order be sent  dasti  to Ld. Counsel  for
accused through electronic means. 

File  be  consigned  to  record  room  after  due
compliance.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 245/12
P.S. Bhalswa Dairy
State vs. Iqbal

05.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
LAC Ms. Chaitali Jain for the accused.

This an application for interim bail for accused Iqbal.
Accused do not fall under the criteria laid down by

Hon'ble High Court of Delhi. More over no grounds of interim
bail  is made out in the application. I  am not inclined to grant
interim  bail  to  the  accused  at  this  stage.  Accordingly,  the
interim bail application is dismissed at this stage. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR NO. 1074/15
P.S. Samai Pur Badli

05.06.2020

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.

Fresh charge sheet received. Let it be checked and

registered. 

Put up for consideration on 15.06.2020.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/05.06.2020



FIR No. 426/2020
P.S. Model Town
U/S 379/411/34 IPC
St. vs. Suresh S/o Ram Kumar 

05.06.2020

In the Court through video conferencing.

In view of the directions issued to curb imminent threat of

pendemic  covid-19.   Application  is  heard  through  video

conferencing by Cisco Webex.  I have received physical copy

of  the  application.   Ld.  Counsel  has  agreed  to  Video

conferencing. All the stakeholders of the present application

has now joined through video conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for the State through

video conferencing.

Fresh bail application received. It be checked and

registered.

LAC  Ms.  Chetali  Jain,  for  the  accused  Suresh

through video conferencing.

This is bail application for accused Suresh.  Interim

bail is prayed in light of the directions of the Hon'ble Delhi

High  Court  to  curb  Covid-19.   Accused Suresh  falls  under



criteria laid down by the Hon'ble Delhi High Court.

Accused Suresh is admitted to interim bail for 45-

days on furnishing personal bond in the sum of Rs. 10,000/-

to the satisfaction of the jail supdt.

Accused  is  directed  to  keep  his  mobile  phone

switched on all time.

He  shall  surrender  in  the  concerned  jail  after

completion of 45-days of interim bail.

Copy of the bail order be sent to the Ld. LAC and

to the Jail Supdtt. Through Electronic means.

Application is accordingly stands disposed of.

(NEHA GUPTA SINGH)
Duty M.M. (North)/Rohini Courts

05.06.2020



FIR No. 10267/2020
P.S. K N K Marg
U/S 379/411/34 IPC
St. vs. Sonu S/o Mahender Singh

05.06.2020

In the Court through video conferencing.

In view of the directions issued to curb imminent threat of pendemic covid-19.

Application  is  heard  through  video  conferencing  by  Cisco  Webex.   I  have

received physical copy of the application.  Ld. Counsel has agreed to Video

conferencing. All the stakeholders of the present application has now joined

through video conferencing.

Present: Sh.  Lokesh  Kumar,  Ld.  APP  for  the  State  through  video

conferencing.

Fresh bail application received. It be checked and registered.

LAC  Ms.  Chetali  Jain,  for  the  accused  Sonu  through  video

conferencing.

This is bail application for accused Sonu.  Interim bail is prayed in

light  of  the directions  of  the Hon'ble  Delhi  High Court  to curb Covid-19.

Accused Sonu falls under criteria laid down by the Hon'ble Delhi High Court.

Accused Sonu is admitted to interim bail for 45-days on furnishing

personal bond in the sum of Rs. 10,000/- to the satisfaction of the jail supdt.

Accused is directed to keep his mobile phone switched on all time.

He shall surrender in the concerned jail after completion of 45-

days of interim bail.



Copy of  the  bail  order  be sent  to the Ld.  LAC and to the Jail

Supdtt. Through Electronic means.

Application is accordingly stands disposed of.

(NEHA GUPTA SINGH)
Duty M.M. (North)/Rohini Courts

05.06.2020



CC No. 3360/16 
P.S. SP Badli  
Satpal Yadav vs Rajesh

05.06.2020

In the Court through video conferencing.

In view of the directions issued to curb imminent threat of pendemic covid-19.

Present: None for the complainant.

It is submitted by the Ahlmad of the Court that complainant and

counsel  for  the  complainant  cannot  be  contacted  as  there  is  no  contact

number on record.

Put up for clarification for the date already fixed.

(NEHA GUPTA SINGH)
Duty M.M. (North)/Rohini Courts

05.06.2020


